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Collector, Gurugram.

| Tehsildar Gurugram
MemoNo. 322 /DRA Dated Z2-) @ -1\

Recovery as arrears of land revenue for Rs 4044000/.-Ansal Properties &
Infrastructure In Sushant Lok-1. Gurugram.

R.C/RR.INo. 2|65 daed 3R-le-19
You are hereby authorized to realize the amount of recovery certificate attached

‘and it is requested 1o convey the progress report to the concerned Court under intimation to this

Please treat it as Most Urgent.
3?1:. (“E urpgram
382 DRA Dated 29179

A copy is forwarded to Central Ground Water Board, North Western Region.
A Madhya Marg, Chandigarh-160019 with reference 10 his

awan, Plot # 3-B Sec27-
3 m dated 26-09-2019 for information and necessary action pleasc. further

. garding recovery may be made with the Tehsildar Gurugram.

ale Tz%%maﬂm



Rc&@
D )\ '5'931"\“ W

fan [Repadd® ey ﬂ'l’)f:'ﬁl-‘1 Pﬂ“ﬂfmaesﬁ l'ﬁéﬁﬂw

fio w40 Wesmo, No, T9R  Dated 26-9-19
Comboal . Guround. Walesc Hnﬂw&}

Gengtiluded. Umdlase b
meﬁm) Rct \'«.'EESEC&:&!?.&’; i '.%mw-}mwmam

Yoo hfm Y g A h?“mﬂl M@«EIEE ¥ fuwe
e\ Sughonk kel Guowgoam  Hesgpma

T i 70 _"’\“,H"'\UF“/-,- S L
4,

) Agel) G el dldel HURY AR EN® dat) A e @ &

A ddjed) -:-Lﬁ/{uw'qrfi’:vt-uc. Cnuaaﬂm G Y Gl 8

AT gl W) @l ddd @ Wl auliv 9 el s Heh
i

-:uﬁ/‘cuum'ﬂmzlf L Ouaag Y adpell A NGIBY feren W
afa @ b oae grdiar A 4o Ll'-"”“ m/ /~ % il gy
avad Me g analea A PG e gutdll vy ulty e Reman @
Nalp oredr afea

el Wi U Sdeildqied O pechene! ege ¥

o .
e m&m??? e

@ 231919 !

.t l-

1k G



Regional Office, Gurugram (N)

A
m Haryana State Pollution Control Board
——— Vikas Sadan, Opposite- New Court, Gurugram
v‘“‘-v. Website: www.hspcb.gov.in
Tel: 0124-2332775, 2220523 Email:  hspchbro @gmail.com
No. HSPCB/GRN/2020/531 Dated 28.07.2020
To
The District Revenue Officer,
Gurugram.
Sub: Original Application No. 661/2018 titled Praveen Kakkar & Ors. Vis

Ministry of Environment & Forest & Ors.
Ref:- Hon’ble NGT order dated 05.02.2020 & 13.09.2019.

Kindly refer to the subject noted above, it is intimated that the Hon'ble NGT
vide its order dated 13.09.2019 has issued directions that the Collection of Environmental
Compensation imposed by CPCB/CGWA be ensured by the City Magistrate, Gurugram.
DC, Gurugram had to submit compliance before Hon'ble NGT. The Deputy Commissioner,
Gurugram has already deputed Tehsildar, Gurugram vide letter No. 3639 dated 07.01.2020.
Further, it is intimated that the during review meeting held on 17.07.2020 through Video
Conferencing in compliance of Hon'ble NGT order dated 05.02.2020 Worthy Chief
Secretary, Haryana has taken serious note regarding non collection of environmental
compensation till now.

Keeping in view of above, you are requested to depute the Tehsildar holding
the charge of area in question to recover the Environmental Compensation imposed by
CPCB/CGWA as mentioned in Hon'ble NGT order dated 05.02.2020 and submit action
taken report to DC Gurugram under intimation to this office immediately, so that the action
taken report may be submitted to CS Haryana for submission before Hon'ble NGT. The next
date of hearing in the matter is 25.08.2020.

KULDEEP SINGH & ">

0200728 114123 40500

Regional Officer,
Gurugram Region (N)

’
b

Endst. No. HSPCB/GRN/2020/532 ' dated: 28.07.2020
A copy of above is forwarded to the Deputy Commissioner, Gurugram for
information, please. (ULDEEP SINGHEE ™" _
Regional Officer,
Gurugram Region (N)
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Regional Office, Gurugram (N)

Bt Haryana State Pollution Control Board
e SIA ; Opposite- New Court, Gurugram |
ﬁ_{? VASREII R Website: www. hspeb. "_-"f"-"-"'l
Tel: 0124-2332775, 2220523 Email: w@ﬂ@___m

No. HSPCB/GRN/2020/ S%0 Dated oq}.g}-,,u

To
The District Revenue Officer,
Gurugram.

Sub: Original Application No. 661/2018 titled Praveen Kakkar & Ors. V/s
Ministry of Environment & Forest & Ors.

Ref:- This office letter No. HSPCB/GRN/2020/531-532 dated 28.07.2020.

Kindly refer to the subject noted above, please find enclosed herewith the
proceeding of review meeting held on Chairpersonship of Smt. Keshni Anand Arora,
IAS, Chief Secretary, Haryana regarding the directions of NGT in OA No. 661/2018 in
the matter of Praveen Kakkar & Ors Vs MoEF & Ors on 17.07.2020 at 1630 Hrs., Main
Committee Room for your kind information and further necessary action.

Keeping in view of above, you are requested to submit the detail regarding
recoveries made in compliance of directions of Hon'ble NGT by 05.08.2020, so that the
Worthy Chief Secretary, Haryana may be appraised accordingly by HSPCB.

DAJ/As above

| 3(«“7—
Regional Officer,
%rGurugra egion (N)

Endst. No. HSPCB/GRN/2020/ dated:

A copy of above is forwarded to the D issi
R ey eputy Commissioner, Gurugram for
DA/As above

Regional Officer,
Gurugram Region (N)
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Regional Office, Gurugram (N)

e s Haryana State Pollution Control Board
- m—— Vikas Sadan, Opposite- New Court, Gurugram
w Website:  www.hspchgov.in
Tel: 0124-2332775, 2220323 Email:  hspcbrogy ﬂ@#}lt‘dlj Co
No. HSPCB/GRN/2020/ /.4 — /@ 7 Dated 23 Jec,
To
The Distrct Revenus Cfficer,
Gurugram
Email ID:- drogra@hry nic.in drogrg@gmail.com
Sub: Original Application No. 66172018 titled Praveen Kakkar & Ors. Vis Ministry
of Environment & Forest & Ors.
Ref:- This office letter No, HSPCBIGRN/2020/531-532 dated 28.07.2020 & MNo. 570

dated 04.08,2020.

Kindly refer lo the subject noted above, il has already been intimated to you
lelephonically thal the amount (40,44 lacs) menhioned in the leller addressed Lo the Tahsildal
Wazirabad in nol completely mentianed as the compensation amount is of Rs 4044 laes per
annum w.e.f 15.04 2015 to date of sealing in accordance with communication of the Regional
Director, Central Ground Water Authority (CGWA), North Western Region, Chandigarh 1o the
Depuly Commissioner, Gurugram vide letter No. 992 dated 26:09.2019 {Annexure-1) and also
the compensation armount of Rs. 16.729 Crore (till 13.08.2018) mposed by Central Pollution
Control Board (CPCB) is not mentioned anywhere in the letter So, you are hereby requested to
update the contents mentioned i the letter and issue the revised arder (o the Tehslida
Wazirabad to recover the compensation amount imposed by CGWA & CPCB under intimation
lo this office. The detail of same 15 as under -

8r.No. | Compensation imposed _Imposed by S
1 Interim compensation of Rs. 40, 44 lacs per annum | CEWA

. w.el 15.04.2015 to date of sealing {

|2 Rs. 16, 726 Cmre {Tm 13 l}ﬁ 2019) ! 1 EPCB

Tha Worthy Chief Secretary, Haryana has desired to submit the action laken
reporl by 05.08.2020 which is still awaited from your office. Now. the review meating will held on
11.08.2020 at 12:30 PM under the Chairpersonship of the Worthy Chief Secretary, Haryana
{Annexure-2). Keeping in view of above, you are requested to depute the Tehsiidar holding the
charge of area in guestion 10 recover the gbove said envirghmental compensation imposad by
CPCBICGWA as menlioned in Hon'ble NGT order dated 05022020 and submit action taken
report to DC Gurugram under intimation to this office immediately. so that the action taken
raport may be submitted to ©F Haryana for submssion before Hon'ble NGT, The next date of
hearning in the maller is 25 08 2020,

Da/As above ' f‘
Hﬂgimm Dﬂ'iceﬂl :
L Gurugram Region (N)
i
Endst, Mo, HSPCB/GRMN/2020/ dated;
A copy of above is forwarded o the Depuly Commissioner Gurugram for
information, please. (Email 1D:- degrgd@hiny. nic_in ) .
DA/AS above /( f
[ 2 Lol
- T Regional Gﬁmér
b LT gﬁ*ﬁ'ﬂ.ﬁmgram Region (N)
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Regional Office, Gurugram (N)

Haryana State Pollution Control Board,

Vikas Sadan Opposite New Court Gurugram(N)

zaies SAL|  /Si03R0%0 feis o lﬁ L;‘Larﬂr

faug — Original Application No. 661/2018 Title Parveen kakkar &
others. V/s Ministry of Envirnment & Forest & others.
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